CENTRAL ADHINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

1) 0.A. NO. 444 /1995
2) 0.A. NO. 494/1995

New Delhi this the 19th day of January, 1993.

HON BLE SHRI JUSTICE K. M. AGARWAL , CHAIRMAN

HON BLE SHRI R. K. AHOOJA, MEMBER (A)

1) O0.A. NO. 444 /1995

1. J. P. Kaushik s/o late Madan Lal
r/o C- Janakpuril,
New Delhi.

Z. vishwa Nath Mahra s/o late Ladha Ram
N r/o H-239 Ashok Vihar Phase-I,
pelhi.
3. chander Bhan s/o late Lakshmil Chand
r/jo 29 vasudha Enclave,
pitam Pura, Delhi. ... Applicants &

2) O0.A. NO. 494/1995

1. Ajit prasad Jain s/o late Tulsi Ram Ja.un
r/o Flat No.2, Block 5, MCD Flats,
Model Town 111, Delhi.

Z. Ram Kishan-II s/o late Banwari Lal
r/fo C-9/2 Model Town,
L/ Delhi.

3. Rhagwan Singh s/o late Pt. Deep Chand
r/o 56, yasudha Enclave,
Pitampura, Delhi. ... Applicants

( By Shri Sant Lal, Advocate )
~Versus-

1. i. Union of India through
Secretary, Ministry of
Communications, Depar tment of
Telecommunioations,
sanchar Bhawan,

New Delhi.

ji. Secretary, Ministry of
communications, Depar tment
of Posts, Dak Bhawan,
New Delhi.

2. The Comptroller & Auditor General
of India, Bahadur shah zafar Mardg,
New Delhi.



3. The Principal Director, Audit,
Posts & Teleoommunioations
(formerly designated as Accountant
General, Posts & Telegraphs),
0ld Secretariat,,
pelhi.

4, The Director of Audit,
Posts & Teleoommunioations
(Formerly designated as the Director
of Audit and Accounts, Posts &
Telegraphs), 0ld Secretariat,

Delhi. ... Respondents
(in both the O.A, %}

( By Shri Praveen Khattar, Proxy for Shri K.
sachdeva, Advocate )
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At the time of admission on B8.3.
ordersheet as follows Wwas recorded 1in

44471995 -

2. The case relates to a claim
a judgement earlier delivered by the
court of Delhi in respect of 3 per
which was subsequently affirmed in the
appeal, should also be made applicabl

R.

199%,

Ol AO

that
Hi gh
SONS,
L.P.
e Lo

the present applicants. subsequent to the

LPA, it appears representations were
but the grievance of the applicants
not been removed. Instead Annexurs

filed
have
A1

order dated 28.2.94 has now been issued by

the respondents antedating the promoti
certain officers, who were beneficiaril
the High Court judgement. The appli

then filed representations which ar
Annexure A-2, A3 and Ab,
representations have still not

disposed of, Dby the respondents.

this OA has been filed. The e

counsel for the applicant states tha
would be satisfied if the respondents
directed to dispose of the representa

on of
es of
cants
e at
These

haen
Hence
arned
t he

are
tions

within a -specified time and reserving

liberty to agitate the matter again 1
grievance occurs subsequently.

3., In the circumstances, issue n
fjép///to the respondents to file counter W

f the

otice
ithin

the

NG,



four weeks, with a copy to the other cide,
who may file rejoinder, if any, within 7
weeks thereafter. call on 25.4.95 "OF
completion of pleadings.“

2. The counter was filed on 28.,2.1997 and,
therefore, 1t appears there was delay 1in posting the

case for hearing.

3. The learned counsel for the aoplicants
submitted that applicants would be satisfied if this
case 1s disposed of with a direction as indicated if

the ordersheet dated 8.3.1995.

4. In their counter in paragraphs 1 and teo.
the respondents have asserted that the decision in  a
case could not be a cause of action for the relief
sought for in this appliction by the applicants and
that the grievance of the applicants in the present
0.A. related to a period much before 1.11.1982, 1.€.,
preceding three years prior to the establishment of
the Tribunal, meaning thereby that the Tribunal has no

jurisdiction to entertaln the application.

5. Be that as it may, we are of the view tnat
we can certainly make a direction to rhe respondents
to decide and dispose of the rept esentation:
(Annexures A-Z, A-3 and A-4) of the applicants, which
are still pending awaiting disposal. Accordingly, wo
dispose of these 0.A.s by directing the reswpondents Lo
dispose of the aforesaid representatlionns of the
applicants within a period of two months f-om the dats

of receipt of a copy of this order. No costs.



6. After the representations are decided, the

applicants shall have 1liberty to to challenge the
orders passed on them by the respondents, if they feel

aggrieved by the same.
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( K. M. Agarwal )
Chairman
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( R. K. ahooja )
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